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ORDERS OF THE TRIBUNAL L5

Order dated : 31.3.05

________ T e A o i o
Mre. A.N.Routray, ILd. Govt. Counsel enters
appearance and submits a copy of Govte of ;rrissa

Gencral Administration Departnent order dated
1 42405 revoking the order of suspension of the
applicant on the ground that the sald suspension
was rendered infructuous,

None appears for the applicant. Mre UeBs.
Mohapatra, d. Sre. Standing Counsel appears
for the Respondent No.l.

Having heard the Ld.,Counsels for the parties
and having pérqsad the order dated 1.2405, we

find that nothing survives in this D.A. as the
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- order of suspension has already been

revoked. Accordingly, the 0,A. is dismissed

o

being inﬁrumtuous,_, No costse.
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